135 Motion for election to the
Adwvisory Council
MOTION FOR ELECTION TO THE AD-
VISORY COUNCIL OF THE DELHJ DE-

VELOPMENT AUTHORITY

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): Sir, I move:

[RAJYA

“That in pursuance of clause (h) of
sub-section (2) of section 5 of the Delhi
Development Act, 1957 (61 of 1957)
this House do proceed to elect, in such
manner as the Chairman may direct,
one member from among the members
of the House to be a member of the
Advisory Council of the Delhi Develop-
ment Authority.”

The question was put and the motion
was adopted.
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MOTION REGARDING APPOINTMENT
OF MEMBERS OF THE RAJYA SABHA
TO THE JOINT COMMITTEE OF THE
HOUSES ON THE ADOPTION OF
CHILDREN BILL, 1972.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHURY): Sir, I move:

“That Shrimati Margaret Alva, Shri
T. V. Anandan and Shri Prakash Vir
Shastri be appointed to the joint Com-
mittee of the Houses on the adoption
of Children Bill, 1972, in the vacancies
caused by the retirement of Sarvashri
Shyam Dhar Misra, Man Singh Varma
and Joachim Alva from the member-

ship of the Rajya Sabha on the 2nd
April, 1974.”
The question was put and the motion

was adopted.

MOTION REGARDING APPOINTMENT

OF MEMBERS OF THE RAJYA SABHA

TO THE JOINT COMMITTEE OF THE

HOUSES ON THE CONSTITUTION

(THIRTY-SECOND AMENDMENT) BILL,
1973.

THE MINISTER OF HOME AFFAIRS
(SHRI UMASHANKAR DIKSHIT): Sir,
I move:

That this House concurs in the recom-
mendation of the Lok Sabha that the
Rajya Sabha do appoint five members
of Rajya Sabha to the Joint Committee
on the Constitution (Thirty-second
Amendment) Bill, 1973, in the vacancies
caused by the retirement of Sarvashri
Jaisukhlal Hathi, Ajit Prasad Jain, Ram
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Niwas Mirdha, C. D. Pande and Bin-
deshwari Prasad Singh from the member-
ship of the Rajya Sabha on the 2nd
April, 1974, and resolves that Sarvashri
Ram Niwas Mirdha, Mohammad Yunus
Saleem,  Mahendra Bahadur Singh,
Kishan Lal Sharma and Banarsi Das,
members of the Rajya Sabha, be ap-
pointed to the said Joint Committee to
fill the vacancies.

The question was put and the motion
was adopted.

MESSAGE FROM THE LOK SABHA

The Constitution (Thirty-fifth Amend-
ment) Bill, 1974,

SECRETARY-GENERAL: Sir, 1
to report to the

have
House the following

message received from the Lok Sabha
signed by the Secretary-General of the
Lok Sabha:

“In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
am directed to enclose herewith the
Constitution ( Thirty-fifth Amendment)
Bill, 1974, which has been passed by
Lok Sabha at its sitting held on the
8th May, 1974, in accordance with the
provisions of article 368 of the Constitu-
tion of TIndia.”

Sir, T lay the Bill on the Table.
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SHRI NIREN GHOSH (West Bengal):
On a point of order.

MR. CHAIRMAN:
after he finishes.

I will call you

REFERENCE TO NEW FRIENDS' CO-
OPERATIVE SOCIETY.
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